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[Mr. Speaker] 

spirit dominate over all our deliber-
atIons and guide us to our destination. 

He could have easily lived a full 
hundred years to see the fruition of 
his eft'orts both inside Parliament and 
outside, but he did not live to see it. 
If, during those days, there had been 
a responsible government, then, on 
account of the many resolutions which 
he threw out almost unanimously and 
defeated the Government, he, in a 
responsible system of government, 
could have changed the Government 
and taken up the Ministry himself, but 
he did not do so. Fortunately for us, 
he has left and made a gift to us of 
his illustrious SOn who has taken that 
place and who is guiding the destinies 
of our land. There is not a single 
member of his family, whether man 
or woman, who did not sacrifice and 
place his Or her all at the service of 
the Motherland. 

He was a great statesman. He 
drafted a Constitution in those days. 
He was a bold fighter. He fought 
without ranceur and took defeat ... ith-
out bitterness. 

Let ~ follow his example today. 
Let his memory be kept alive in our 
minds. Let our parliamentarians take 
his lesson to heart and make this 
Parliament one of the, if not, the, 
most outstanding Parliaments of the 
world. 

Now, let me proceed to the work 
before us. 

DOWRY PROHIBITION BILL 

LAID ON THE TABLE, AS PASSED BY 

BOTH HOUSES WITH AMENDMENTS 

AGREED TO 

Shrl M. L. Dwivedi (Hamirpur): I 
have got a point of order .... 

Mr. Speaker: Order, order. I am 
coming to his point of order. 

We are meeting today in pursuance 
of a summons issued to all Members 
of both Houses of Parliament to meet 

and deliberate and decide upon mat-
ters of difference which have arisen 
between the two Houses. Formally, 
I shall ask the Secretary to lay the 
Bill over which we are going to have 
discussion and with respect to which 
amendments on points of disagree-
ment hove to be tabled, on the Table 
of the House. Let that Bill be formal-
ly laid on the Table. Thereafter, I 
shall hear the point of order. 

Sooretary: I lay on the Table the 
Bill to prohibit the giving or taking 
of dowry as passed by Lok Sabha 
and Rajya Sabha with the amend-
ments agreed to by both the Houses. 
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"Provided that when a session 
is called at short notice or emer-
gently, summons may not be is-
sued to each member separately 
but an announcement of the date 
and place of the session shall be 
published in the Gazette and made 
in the press, and members may 
be informed by telegnm.". 
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Mr. Speaker: The hon. Member will 
kindly resume his seat. I have heard 
the point of order. A point of order 
has only to be stated and not argued. 

The point of order that has been 
raised is that individual notices have 
not been sent to han. Members. But 
I find that summons have been sent 
to Members. 

Shri M  L Dwivedi: The summons 
have not ~ issued in time. Accord-
ing to the convention of Parliament, 
one month's notice was necessary for 
issuing the summons, and that has 
been the practice in respect of the 
joint sessions held so far. That has not 
been followed in this case. 

Shri Bhupesh Gupta (West Bengal): 
No notice is required. The articles of 
the Constitution clearly say that you 
have ample powers to conduct the 
proceedings of the House. 

Some Bon. Members: The hon. Mem-
ber is not audible. He may move for-
ward to the mike. 

Shri Bhupesh Gupta: I stand here to 
oppose the point of order that has been 
raised. It is dilatory in approach. In 
article lOB of the Constitution, it is 
laid down in what circumstances the 
President may be pleased to summon 
a Joint Sitting of both Houses of 
Parliament. The question is whether 
the requirements under article 108 
have been fulfilled in this matter, and 
as far as we can make out from the 
summons that we have received, these 
requirements liave been ful1I.Iled. 
Therefore, on that score, nO question 
arises so as to challenge the validity 
of the summoning of the session or the 
sitting here. 

With regard to the Rules of Pro-
cedure and Conduct of Business in the 
Joint Sitting, it has been clearly stated 
in the rules that have 'been read out 
that formally, the rules of the House 
will apply, and the term 'House' has 
been defined in the rule preceding the 
one which the hon. Member cited. 
The term 'House' means in this case 
the House of the People Or the Lok 
Sabha, and the term 'Council' means 
the Rajya Sabha or the Council of 
States. 

Therefore, you are perfectly entitled 
to proceed and no question of time 
and nO other convention arises. Even 
assuming that it does, these rules en-
able you to modify them. Modifica-
tion may be by word Or may be by 
action. I take it that when you are in 
the Chair, you have modified the rules 
by your conduct and action. 

Therefore, the point of order is in-
valid. frivolous and dilatory, and I 
submit that it may rejected. 

Shri M. L. »wivedi: The Law 
Minister should reply. 



7 Point re: MAY 6,1961 Re: Motion for 
Adjournment 

8 
Procedure 

Mr. Speaker: There is no right of 
reply to the hon. Member. 

Weare meeting today in accordance 
with the N'otification issued by the 
hon. the President. He has summon-
ed us to meet. The Secretary is 
is authorised under the rules 
which have been framed under article 
118 of the Constitution to give the 
date and time of the meeting. The 
date of the meeting has been given 
as the 6th May. As regards the time 
of the meeting, we have met at 
11 A.M. Further it is in the hands 
of the House as to how long we should 
sit to dispose of the business before 
us. I intend devoting both today and 
the 9th for the purpose of discussion 
and voting of this Bill. But if the 
HOUSe so desires, it can conclude it 
earlier; if it so desires, it may sit for 
a longer time, today. The rules do 
not impose any restriction on us in 
this respect. Therefore, there is no 
point of order. 

So far as the 30 days' notice 
is concernd, this is not a normal 
session. Under The Rules of the 
House of the People, 30 days' 
notice is prescribed for the 
purpose of enabling hon. ~  

to table their Bills and ResolutIOns so 
that by the time the House meets, the 
Bills may be ready, the ballot might 

~ taken place and so on. For all 
these purposes, notice is required. 

So far as today's meeting is con-
cerned notice is required only for 

~  For tabling amendments, 
more than 2 nays have been allowed. 
That is sufficient. That has been 
done. Thet'e has been no controversy 
with regard to that. 

So far as the other rules are con-
cerned, from time to time I can regu-
late the procedure, in so far as it is 
not inconsistent with the rules that 
have been already framed. We are 
not tied dOwn hand and foot. From 
time to time we can ftnd out what 
rules are ~  There is no harm 
in that. 
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Mr. Speaker: Order, order. Let us 
proceed with our business. 

RE: MOTION FOR ADJOURNMENT 

Shri Braj Raj 
rose-

Singh (Firozabad) 

Mr. Speaker: Shri Braj Raj Singh. 
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The MiDister of Law (Shri A. K. 
Sen): On a point of order. Under the 
Constitution, I object to the discussion 
of any matter not covered by the sub-
ject-matter of the reference. Under 
article lOS of the Constitution .... 

Mr. Speaker: When an hon. Mem-
ber gets up, until he speaks out, I do 




